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COMMIITEE ON GOVERNMENT 
ASSURANCES 

(i) EIOHlH REPoRT 

SHRI ANBAZHAGAN (Tiruchengode): 
I "beg to present the Eighth Report of the 
Committee on Government Assurances. 

(ii) EVIDENCE 

SHRI .ANBAZHAGAN: I beg to lay 
on the Table a copy of the Evidence given 
before the Committee on Government Assu· 
rances On the 3rd April, 1970 by the represen· 
tatives of the Ministry of Health and Family 
Planning and Works, Housing and Urban 
Development (Department 'of Works, 
Housing and Urban Development) and the 
Delhi Administration in connection with the 
allotment of land to various Cooperative 
House Building Societies iu Shabdara Zone. 

CORRECTION OF ANSWER TO S. Q. 
No. 1085 RE. WRITING OFF OF TAX 
ARREARS AGAINST SHRI HARIDAS 

MUNDHRA 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): In reply to suppleinentaries to 
Starred Question No. 1085 in Lok Sabha on 

. 2Q..4...1970, it was stated that out of the total 
arrears of Rs. 1. 97 crores outstanding in the 
case of Shri Haridas Mundhra, the disputed 
demand is Ro. 1.57 crores and the balance 
of Ro. 40 lakhs is the undisputed demand. 

2. The position of disputed IlDd undis· 
puted demand was inadvertently stated in 
the reverse order. There was also some slight 
error in the fisures. The correct pOSition is 
that the undisputed demand in the case of 
Shri Hari·Das Mundhra is Ro. 1.59 crores 
and the disputed demand is Ro. 38 lalchs. 

13.29 hrs. 

DEMANr!s FOR GRANTS, 197Q..71-conld. 
DEPARTMENT OF SOCIAL WELFARE 

MR. SPEAKER: The House will now 
',take up discussion and voting on Demand 
"Pil08. 99, and 100 relating to the Department 
1 ""Social Welfare for which S hours have been 

allotted . 

Hon. Members present in the House who 
are desirous of moving their cut motions 
may send slips to the Table within IS minutes. 
As there is no lunch hour, even 20 minutes' 

,is all right.. They may send their cut 
motions. 

I think we should name the 'zero hour' 
IS 'stormy hour.' 

SHRI HEM BARUA (Mangaldai): It is 
a very welcome hour, Sir. Members can ex-
ercise their democratic right. 

MR. SPEAKER: It is so exhausting, 
tell you. 

SHRI HEM BARUA: What is exhaust-
ing? You are a sturdy man, Sir. 

DEMAND No. 99-DBPARTMENT OF SocIAL 
WELFARE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding Ro. 
16,83,000 be granted to the President 
10 complele lhe sum neceSJary 10 delray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
'Department of Social Welfare. ' .. 

DEMAND No. lOO-OlHER REVENUE Ex-
PENDITUllI! OF 1HB DEPARTMENT OF SOCIAL 

WBLFARE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding Rs. 
7,87,04,000 be granted to the President 
to complete the sum necessary to dtifray 
the cbarges which will come in course of 
payment during the year ending the 31st 
day of March 1971. in respect of 'Other 
Revenue Expenditure of the Department 
of Social Welfare. ' .. 

The Demands are before the House Hon. 
Members may now move the cut motions. 

SHRI MOLAHU PRASAD (Bausgaon): 
J beg to move: 

That tbe Demand under the Head 
Department of Social Welfare be reduced 
to Re. 1. 

• Moved with the recommendation of the President. 
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[Sbri Molahu Prasad) 

[Failure to ensure adequate rep-
resentation tn Scheduled Castx;s/ 
Scheduled Tribes in respect of emplOy-
ment in those industrial concerns 
having more than 51 per cent Govern-
ment investment. (13») 

That the Demand. under tbe Head 
Department of Social Welfare be reduced 

to Re. 1. 

[Failure to provide legal powers 
to District Harijan Welfare' Officers 
to check exploitation of Scheduled 
Castes/Scheduled Tribes: (l4)l 

That the Demand under the Head 
Department of Social Welfare be reduced 

to Re. I. 

[Needless abolition of social wel-
fare organisation of each district of 
U.P. (15») 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. I. 

[Closing down of five hoys' 
girls schools run by social welfare 
organisation in Gorakhpur District 
last year. (16)) 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

[Failure to iegalise soclal and 
development organisations. (17)]. 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

Failure tn give details of grants-in-aid 
to private agencies. (18») 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re.1. 

[Failure to ensure free primary 
education to the children of Scheduled 
Castes and Scheduled Tribes during 
the last twenty-three years. (19») 

That the Demand under the Head 
other Revenue Expenditure of the Depart-

.. , ment of Social Welfare be reduCed toRe.!. 

[Allowing social and developmental 
organisations to propagate on behalf 
of ruling party. (20)) 

That the Demand under the Head 
other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

[Failure to give timely intimation 
and disburse scholarships to students 
in time by Headmasters. (21)] 

That the Demand under the Head 
other Revenue Expenditure of the Depart-
mentofSocial Welfare he reduced to Re.!. 

[Policy of giving inadequate amount 
of scholarships. (22») 

That the Demand under the Head 
Department of Social Welfare he reduced 
to Re. I. 

[Stay of enquiry into allesed misuse 
of grants to Harijan Welfare Depa-
rtment of Gorakhpur District. (23»). 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. 1. 

[Grant of scholarships to Sche-
duled Castes/Scheduled Tribes trai-
nees and other trainees in industrial 
training centre, Chargaon. (24») 

SHRI K. HALDER (Mathurapur): I beg 
to move; 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. I. 

[Total neglect of Sundarban ana 
of West Bengal where a large number 
of Scheduled Castes and Scheduled 
Tribes live. (25») 

That the Demand undiir the. Head 
Department of Social Welfare he reduced 
to Re. I. 

[Failure to, distribute Government 
Khas land and excess land (above 
ceiling) to the landless Scheduled 
Caste, Scheduled Tribe and other 
peasants. (26») 

That the 'Demand under the Head 
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Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to safeguard interest of 
Scheduled Caste and Scheduled Tribe 
and other refugees of West Bengal 
who are rehabilitated in Mainital 
(V.P.). (27)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to increase allotment of 
funds in the Fourth Five-year Plan 
for the upliftment of backward 
classes. (28)] 

SHRI BENI SHANKER SHARMA 
(Danka): I beg to move: 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to improve the conditions of 
hackward classes including Scheduled 
Castes. and Tribes even after spending 
275 crores of rupees during the last 
18 years. (29)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
'by Rs. 100. 

[Need to recast our pians and 
reorient our policies vis-a-vis the 
backward classes in view of the 
failure of the policies adopted. so far. 
(30)] 

That the·.Demand under the Head 

~  of Social Welfare be 'reduced 
by Rs. 100. 

[Need to do away with the present 
system of nomenclature of backward 
classes, sCheduled Castes and Sche-
duled Tribes, which is responsible 
for giving a 'longer lease to the much 
hated caste system. (31)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to re-define the backward 
classes, on the basis of one's financial 
status and not on the basis. of the 
caste in which he might have been 

born. (32)] 

That the Deniand' under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to abolish the alleged pri-
vileges and artificial protection alle-
gedly given to the so-called Scheduled 
Castes, Scheduled Tribes and other 
backward classes, which have, instead 
of enabling them to stand on their 
own, crippled their natural growth. 
(33)] 

That the Demand under the Head 
Department of Social  Welfare be reduced 
by Rs. 100. 

[Need to do away with the arti-
ficial and man-made dift'erence between 
man and man by evolving a common 
Code of Conduct for all and providing 
every body without any distinction, 
all facilities for education and employ-
ment.(34)] 

That the Demand under the Head 
Department of Social Welfare be reduoed 
by Rs. 100. 

[Failure to prevent polygamy 
amongst the musIims of our country 
and thus put the muslim women at 
par with their Hindu sisters. (35)] 

That the Demand under the Head 
Department of Social Welfare be reduoed 
by Rs. 100. 

[Failure to stop begging in big 
towns and places of pilgrimages. 
(36)J 

That the Demand under the Head 
Department of Social  Welfare be 

red uoed by Rs. 100. 

[Need to enforce prohibition specially 
amongst the labour and high 
Government officials. (37)] 

That the Demand under the bead 
Department of Social Welfare be reduCed 
by Rs. 100. 

[Need to stop serving of liquor 
at official parties given by Govern-
ment. (38)] . 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 
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[Need to give more financial help 
to Institutions engaged in treatment 
and eradication of leprosy specially 
.those working in the tribal areas of 
San thai l'arganas. (39)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by as. 100. 

[Need to impart free edacation to 
the children of poor Scbeduled Castes 
and Scheduled Tribes upto tbe Higber 
Secondary stage. (40)] 

SHRI SHlVA CHANDRA IHA ( Madbu-
bani): I beg to move: 

That the Demand under the head 
Department of Social Weifare be reduced 
to Rs. 1. 

[Failure to stop . beggary in the 
country (41») 

SHRI RAM AVATAR SHASTRI (Patna): 
I beg to move: 

That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to implement Dbebar 
and Kalelkar Commissions' reports in 
order to mOve forward towards social 
welfare. (42)] 

That the DcmBnd under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to provide more funds to 
gmnt scholarships to students of 
Scheduled Castes and Scheduled 
Tribes and other backward classes. 
(43)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to increase the quantum 
of scholarships being granted to 
Scheduled Castes and Scheduled 
Tribes students. (44)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to grant special aid to the 
handicapped, the blind and the dumb. 
(4S)j 

'fIlM the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to make proper umnge-
ment for the rehabilitation of the 
handicapped. the blind and the 
dumb. (46)] 

That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to make an announce-
ment regarding inclusion of Qazia 
community of Bibar into Schedukid 
Castes. (47)] 

That tbe Demand under the Head 
Department of Social Welfare be redueed 
by Rs. 100. 

[Unsatisfactory working of Social 
Welfare Department. (48)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to hroaden the activities 
of Social Welfare Department. (49)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to spend mote on Social 
Weltare Work •. (50») 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure ·to eradicate untouchabi-
lity from the Society. (Sl)) 

That the Demand under ·the Head 
Department of Social Welfare 'be reduced 
by Rs. 100. 

[Failure to make practice of un-
touchahilitya penal offence. (52») 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to take drastic action 
against those who preach untouchabi-
lity. (53») 
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MR. SPEAKER: The cut motions are 
also before the House.' 
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MR. DEPUTY-SPEAKER: Before I call 

on Shri Basumatari, I would like to say that 
since we have a long list of sroake", from his 
party, I would ask each member to confine 
himself to 'ten minutes· so tIlat we can accOm-
modate as ·J1IlInY' of'them as ~  

SHRI BASUMATARI (Kokrajhar): While 
supporting the Demands for Grants of the 
De)!lartment of Social Welfare, at the outset 
I would like to 'congratulate the Goveroment 
for exiendirig by another ten years the period 
of reservation for the Scheduled Castes and 
Scheduled Tribes. Not only that, they have 
set up a Parliamentary Committee to see 
wbether the Report of the Scheduled Castes 
and Scheduled Tribes Commissioner has 
been implemented or not. Further, the 
GoVernment have brought forward a Bill, 
which has' already been referred to the select 
Committee, for revising the lists of Scheduled 
Caste .. and' Scheduled Tribes and Report 
has been submitted to the House. 'They had 
a meeting 'of the' Chief Ministers ana other 
Concerned Ministers of the States last January 
also to see whether the Scheduled Castes and 
Scheduled Tribes have been properly looked 
after and Hon. Minister requested them 
to set up similar Committee in the States also. 

; 

The question is whether the Reports of 
the Scheduled Castes and Scheduled Tribes 
Commissioner have. been ~ or. 
not. You may extend the period of reserva_ 
tion, you may say many good words, many 
sweet words to the Scheduled Castes and 
Scheduled Tribes people, but it is not going 
to solve the problem. The question is whether 
the Scheduled Castes and Scheduled Tribes 
have been brought to the same level as the 
other sections of the society as intended by 
the father of the Nation,. Mahatma Gandhi. . 
You have not been able to do this, and hence 
you had to extend the. period of reservation 
from 10 to 30 -years. 

Let us see what has been. done. We had the_ 
privilege to go round the country and· see , 
not only the plains but the hills. We cannot . 
but shed tears when we see the plight of the. 
Scheduled Castes and Scheduled Tribes.· 
Only the other day I visited the State <If our. 
hon. Minister, Kerala. We found that 80 
per cent of the Scheduled Castes there have 
no land. 

Kerala is said to have the highest percentage 
of literacy, 46 per cent, with the Iiter.cy of" 
the Scheduled Castes at·24 and Scheduled 
Tribes at 17 per Cent. Mr. Deputy-Speaker, 
you were also there when we visited Keral •. 
We found that children of the age of five or 
six who were brought to the schools were 
given education only -for two yearS. When" 
we asked whether there wen: any arrang.,ment -
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for higher education tbe reply was in tbe 
negative. We also found these children in 
their respctive homes who could not write 
their own names and thus relapsed into 
iUeteracy. So, the statement that Kerala has 
the highest percentage of literacy in regard 
to Scheduled Castes and Scbednled Tribes 
is wrong. I tbink it amounts only to two 
or three per cent. 

I am glad that a Parliamentary Committee 
has been set up on the demands of the SchOo 
duled Castes and Scheduled Tribes Members, 
but I am sorry that the Minister has 80ne 
back on his promise that aU the recommenda-
tions of this Committee would be accepted. 
At the same time, the powers and tenus of 
reference of the Committee are also not 
sufficient. I request you to 110 to the States 
to see for yourself what the actual position 
is. The Hon. Speaker said at inaugural time 
that we had to request for green signals 
from the States if we wanted to visit -the 
States. We wrote to the Chief Minister and 
every Sate encouraged and welcomed us and 
we were given warm reception when we 
visited the States. We saw that the States 
found fault with the Centre and asked why 
more amount was not aUotted and tbe 
amount that was allotted in those days in 
1951 still continued and had not been in-
creased. There has been no increase in deve-
lopmental activities. I am very sorry to 
inform the bon. House that there are 498 
development blocks set up in the tribal 
areas. We had been to some of the tribal 
blocks and we had found that the money 
that had been set apart had not been pro-
perly utilised; it had been spent for big build-
ings for big officers and for all the parapher-
nalia. At the same time, if you see how many 
schools or hospitals had been constructed 
for Scheduled Trihes, you wiII be simply 
disappointed. Mr. Deputy-Speaker, yoU were 
there and you know. Many sweet words are 
spoken in Parliament to the effect that we 
may expect the Scheduled Castes and Tribes 
to come to the same level as intended by the 
Father of the Nation. When this Committee 
was set up our Hon. Minister promised that 
the report submitted by tbis high-powered 
committee-the name is high-powered com-
mittee-wiII be implemented so on and so 
forth. While replyinB to the motion IllOVed 
here he said so. But we aU kaow well ~  

af!" a few months, OIl May 2'), 1969 II cir-

cular was issued from the  Social Welfare 
Department putting restrictions on scholar-
ships on tile &round that tho Rumher of 
students ~ ~ ~, ,  Whlit 
is the inCl\:3se.? I ask yOU wb,ether money 
allotted for'this purpose had increased sinCe 
19SI. That is the question. TIle Ho,o,. Viltl,-
ter ~ good enoqgb to make a statonwlt W 
reply to the debate IlI;8t year which reads.: 

"In the year 1 ~  I the DI\f1lF 01 
post-matric scholarships Jiven to Sche-
duled Tribes students was only 348 and 
in tb,e year 11166-67, it is 1 ,~  

17,000, Yes. But after how many years? 
What is tbe increase in number in tbe case 
of other biEber scctioq of tile populatioll. 
The workin, grouP and authority think ~  

the Scheduled Castes and Tribes had been 
brought to tile same level and thore is cri-
ticism that they are givell ena. of this 
facility and that facility. What about the 
services? They talk of reservation. There is 
reservation only in lower classes. In ~ 

of other categories they say suitable calldj-
dates are not available. Who are suitable 
candidates? One may be a suitable candidate 
for the hon. Minister; and not to me. It is 
a matter of opinion? 011 that ground they 
refused by saying that those who applied 
from the Scheduled Castes and Tribes are 
not suitable for the services. 

In regard to Scheduled Castes, in Cass I, 
the per1:CJ1tage is 2.11; aass II, 3.11; C1ass 
III, 9.22 BDd in Class IV, 18.32. Th_ are 
the ligures as on 1-1-1968. In regard to 
Scheduled Tribes, the percentalii' in aass I 
is only 0.59; aass II, 9:41; Class ill, 1.27 
and in Class IV, 3.61. This is their condition 
in the services. I would like to tell the hon. 
Minister one thing: while we attend the 
meetings, they say that they have done ma!'!y 
things; still we are not satisfied. But when 
we look into these figures, when ~ pass 
through these figures, we see that this is the 
condition of the Scheduled Castes and Sche-
duled Tribes in the matter of development. 
Is this the speed with which they can be 
brought to the same level as of the other 
people in India, which was intepded in the 
constitution? 

The other day. we Wjljj: ~  ~ 

after the ~ ~ 1 Qf ~~~,  
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committee, it will look to the interests of the 
Scheduled Castes and Scheduled Tribes in 
the variolls fields of activity. But then res-
trictions haw been imposed. I do not know 
whether the office has cared to discuss this 
question with the Minister or the Prime 
Minister. But that imposition is there still 
as it is found. For instance, the Scheduled 
Tribe boys used to get scholarship without 
any consideration of the ceiling of the income 
of their parents or guardians, in respect of 
post-graduate education. But now, a con-
dition about the income has been laid down 
and, at the same time, marks have also been 
restricted. Unless one gets 45 per cent of 
marks for postgraduate students, the 
scholarship will not be given. People in high 
positions do not know the conditions in 
which the Scheduled Castes and Scheduled 
Tribes live. They sit under a canopy, and 
work in air-conditioned chambers. How 
can they feel about the Scheduled Castes and 
Scheduled Tribes? It is not possible. They 
foel that they have done enough for these 
people. They do not know where from the 
Scheduled Castes and Scheduled Tribes 
come: they do not know what is the condi-
tion·oftheir family; what are the conditions 
in ·which they have to live and work. Even 
if t1heyknow it, it is impossible for us to 
COlWinGe them and make the Minister agree 
to it. 

Take, for instance, the boys from the 
Tribes. The areas are thinly populated. You, 
Sir, as .. tribal, know how the tribal people 
live. Their boys have to walk a distance of 
five to..even milestotlO to theirochools. They 
lea"" their homes ·.early in tbe morning 'and 
return late in the evening. They have little 
or no time to study. Therefore, we have been 

~  residential or Ash""" .type ·of 
schools so that there could be ... 'better, type 
of' teaching and weater .contact 'between the 
students and the teachers. . We 'have !teen 
crying fodt for:a:longbut who will care ? 
Whatever good we stJ88esl, they do not pay 
any·boooId. ,But·whatever bad thi"!!S.can come, 
wtJatover . hann is ,there, ·tiley at .'""ce take 
them up. 

'Tberefdre, the point is this. Many sweet 
words were spoken here and many assurances 
were given. 'Butthey are not implemented. 
Not only are they not implemented; but they 
are opposed to implement them. This has 
been c!iS¢1lssed in committees after committees, 

and they tbemselves are very, very reluctant 
to accept the suggestions made. Therefore, 
I would request the hon. Minister to see how 
these promises could be implemented, and 
to implement whatever suggestions are made 
by the Committee. 

This Committee has been loudly acclaimed 
outside, that it is a high-power Committee 
to examine the conditions of the Scbeduled 
Castes and Scheduled Tribes and the activi-
ties in regard to them at the Centre, in the 
Ministries, in tbe various States, of India and 
elsewhere, in the public and private under-
takings. We have been visitinS all the places; 
we have examined the position in many 
public undertakings and other undertakinp 
also. 

MR. DEPUTY-SPEAKER: The bon. 
Member's time is up. 

SHRI BASUMATARI: I am finishing. 
I want to brin8 to the notice of the House 
another point. A number of projects have 
been started by the Central and State Govern-
ments and these projects are only' in the tribal 
areas, and lakhs and lakhs of people have 
been ousted from their homes and hearths. 
We have been urging upon the Government 
that they should make provision, along with 
the scheme of the project, for settling these 
people properly. But what has been the 
position? These people have been OllSted 
from their hearths and homes and they are 
found without a home, without land. They 
are now moving from place to place in 
search of lands. We have been asking the 
Government to help them, but tbe Govern-
ment have refused. Therefore, while you say 
that the country has developed-if you see 
the map of India the picture may be quite 
different but the plight of the Scheduled 
Castes and Scheduled Tribes remains the 
same. Sir, you people from the hill areas 
agitated and got a separate State. So, I 
would ratberencourage the tribals of the 
other areas also to demand the same. Other-
wise, tbe eyes of the people will not be 
opened to their sad plight. 

SHRIK. HALDER (Mathurapur): Mr. 
Deputy Speaker, Sir, I shall deal mainly with 
the problem of land, agriculture and educa-
tion to participate in tbe discussion of social 
welfare. In my opinion the severe crisis 
which the backward classes are faCing chiefly 
lies there. 
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I fully agree at least with the remark of the 
Commissioner for Scheduled Castes and 
Scheduled tribes.-He says: 

"The land hunger in the' scheduled 
caste is neigher a fancy nor jealousy; but 
they are anxious and impatient to move 
out degrading economic and social life 
of landless labourers which have kept 
. them ill-fed, half-naked and devoid of 
bare necessities of life." 

.  A large section of Scheduled caste and 
Scheduled tribe population of our country 
earn their livelihood through working on 
land. According to Census report 1961, 
there were 3.15 crore agriculture labour in 
tbe country, out of which i.04 Crore (33 %) 
belong to Scheduled caste and 0.33 crore 
(10.47%) Scheduled Tribe, i.e. they constitute 
nearly half of the total agricultural labourers. 
They get temporary work only for 3 to 4 
months of the year. These people try to earn 
something the rest of the year going from one 
place to another. This will reveal the wretched 
condition of the backward classes of our 

Country. 

The tribals mostly depend upon land. 
It gives them a sense of security. But there 
have been cases of alleged attempt to deprive 
the Scheduled tribes from their land and 
forest on which they depend for livelihood. 

Now, agriculture has becolne a profitable 
industry due to increased agricultural ·pro-
duction by making available' irrigation faci-
lities, use of fertilizer, adoption of high 
yielding varieties etc. 

In addition to this, high price of food-
grain also allures the well-to-do and absentee 
landlords to purchase the land of smaIl 
farmers; the majority of whom happen to 
be· scheduled castes and scheduled tribes. 
Thus the alienation of land from the tillers 
of the soil· taking place. 

The report of the Commissioner for Sche-
duled Castes and Scheduled Tribes should 
be taken into consideration in this matter. 

It says: 

"Persistent demand and agitation by 
the Scheduled caste for allotment of agri-
I:ultural land is not only to seek. adequate 

means of livelihood in rural areas, avoid 
concentration of wealth and means of 
production in the hands of a few and dis-
tribute the ownership and control as envis-
aged bY the framers of Constitution, but 
they seek social equality which have been 
demanding ·for centuries}' 

It is often read in the press that Govern-
ment is talking about· green revolution, 
through monetary assistance, irrigation 
facilities, fertilisers, etc. But Government's 
policy of guaranteeing minimum price of 
foodgrains to cultivators did not propor-
tionately add to the wages of the labour. 
The benefit derived from the liberal policies 
have more or less been grabbed by land-
owners though legitimately they should have 
been shared with the labourers. 

14 hrs. 

The Agrarian Reforms Committee set 
up ,in 1948 with Shri J. C. Kumarappa as 
Chairman recommended that ·Iand should 
belong to tillers and that there should be no 
place for intermediaries. The Committee 
said that there should be &lCUriry of tenure, 
protection against eviction .of ~ and 
against rack-renting and illegal ejections. 
But twelve years after that report the condi-
tion of the peasants remains almost the same. 
Only recently the United Front Governments 
of West Bengal and Kerala took some 
measurers in favour of share croppers· and 
agricultural labourers.. Those. rights must 
be safeguarded and must not. be taken away 
by· hook or. crook with the help. of the resc-
tio]]Jty for«e&. 

In the field of education, sftolr seventeen 
years of. special privileges given to them, 
the Scheduled Castes and Scheduled Tribes 
are far behind the other people, though tho 
key to upliftment pf all backward people 
largely lies on ed,ucat!on. . Ullder article 4S 
of the ConstitutiQn the State sl\all endeavOlU 
to provide'free and coml!llisoty ~ 
for all children up to the age of .fourteen 
years. This was to be achieved by 1960. But 
tbe government have miserably failed even 
ten years after the target date on the plea of 
shortage. of funds,. w'astage etc. 

In the State of Orissa the Scheduled Tribes 
and SchedUled caste constitute 24.07 and 
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15.75 per cent respectively of the population. 
Yet, in the" 1966 only 2.7 per cent and 3.1 per 
cent belonging to them appeared in the higher 
school examination. The Commission may 
find out the reason for this lack of education 
but it cannot be denied that the deplorable 
economic condition is the main reason 
because of wbich the people cannot sent 
their children to school regularly. 

Though Scheduled Castes and Scheduled 
Tribes are still far bebind the other sections 
of the people, the educated youths are de-
prived of their share in services whicb are 
reserved for them on flimsy grounds. To 
encourage them in education the backward 
people must be given tbeir proper share in 
the society. On tbe other hand, those who are 
in tbe service are not getting promotion 
according to rules. This must be looked into. 

I expected that at least tbe government 
shall be serious regarding the problem of the 
Scbeduled Castes and Scheduled Tribes after 
tbe first defeat in 1968 on a motion moved 
by me in the discussion on tbe report of the 
COmmission. But, to our dismay, the situa-
tion remains almost the same. 

There is crisis all around the country. 
The backward classes who are landiess, home-
less, unemployed, uneducated are the worst 
sufferers. Since independence they are waiting 
for the fulfilment of the assurance of goven-
ment of better living conditions. Now their 
patience bas come to an end and they are 
seeking the way of survival. 

If the Government fail to redress their 
grievances and only see with jaundiced eyes 
Naxalite activities everywhere, the main pro-
blem will not be solved. These exploited 
people will be easy prey to those who will 
come forward with the hope of a bright 
future. That is the reason why the Naxalite 
activities are spreading from towns to villages. 
I have also my practical experience when I 
worked among the exploited people of 
Sundarbans nearly two decades ago. They 
fought like one man against the exploiters, 
police and military in the same breath for 
their legitimate demands. So, mere repres-
sive laws will not rescue the government from 
this catastrophe. Still, the Sundar bans is 
thoroughly neglected and the people arc far 
behind the rest of the people in our country 
both economically and in education. So, 

I hope the government will proceed without 
any hesitation with the recommendations 
of various committees and commissions 
and not hoax the innocent people with big 
promises. 
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SHIJ1 N. SHIVAPPA (Hassan): This i. 
a very InteresLing subject that has been dis-
cus'sed at length on the floor of the House 
repeatedly in t\le past on many occasions "l"hen 
Members have e"pressed and reiterated their 
opinions and demands. The criticisms 
levelled against the Government for its 
failure to impleme.,t the accepted policy 
and discharge its' constiiutional obligations 
has ~  faIlen on deaf ears; or, they have 
pleaded their inability and advanced SOme 
pr';text about lack of co-ordinaiion or co-
operation between the Central Government 
and .the SlIIte Gover;nD;lents, In the fields 
of education and agriculture a lot remains 
to bii done for the ~  of these weaker 
sections of the community who are the main 
lire \If this country.' l!ntil and unleSS' their 
economic and social standard comes up, 
no progress can be e"peeted in the country. 

We have got a very beautiful Government 
which gives very beautiful and sympathetic 
e"pression to its p'blicies which result in 
faUure. So, what is ~ use of our cop-li-
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nuirig to criticise this Government? It is 
a matter fo: the consideration of this House_ 
But, we have got to voice the grievances of 
the people whom we represent. 

After two decades, the Congress has met 
With its Waterloo, and it is now onlythinldng 
of taldng the co-operation of otbers for its 
survival in power for some more time. witb 
which I am not concerned in one sense. but 
in another· sen'" I am also concerned as a 
citizen of tbis country. and more so, Il'I it 
representative of these Scheduled Castes 
people_ At least now they should open their 
eyes and see that there is some trutb in tbeir 
replies. 

I want some categorical answers for the 
poiots that I am going to make; Criticisms, 
ouaestion. and arguments put forward by 
iIon.Membersfor improving thelot of op-
~ and suppressed HarijallS, Adivasis 
aR4 Schedoled Castes and Tribes and back-
ward people must be considered. J J4 Mem-
bers .of Parliament represent them in Parlia-
ment; there are 750 MLAs throughout the 
length and breadth of the country represent-
iog these people who number about one 
hundred million. A sum of Rs. 9.5 crores 
had been a1loted for their education and 
other things. How tbis money will be utilised 
is an interesting story. How it is channelled, 
from what tank it starts and into what 
gutter it goes, without reaching tbe deserving 
p'crsons is an interesting story. Whether 
it is meant for education or social welfare 
or hospital the middleman is going to get 
it and that sort of c"rruption is there. 
I shall give a special point and want the 
Government to give a categorical answer. 

14:45 brs. 

[SHat SHRl CHAND GOYAL in the Chair) 

Though agriculture is a State sub.iect, the 
Central Government has an agricultllre 
Ministry to help or finance State Govern-
ments. Under the land grant rules the 
scheduled castes people must be given land 
which IS not alienable for J 5 years. But 
really the person who gets the land and pays 
the money taking advantage of the cndi-
tion of the unfortunale scheduled castes 
brother is a politician-may be from this 
party, maybe from that party; I am not 
parociliaL R is a naked fact and known to 
everybody, and the Minister also. The ~ .. 

tician gets it transferred the next morining. 
or after a few months but within a year. 
I say that ninety per. cent pf lands. granted,t" 
the Harijans and .. Adivasis under the lanl/ 
grant ruleS'in all these twenty ~ 
transferred to' the otbers, to a ~ 
his relative or his friend. ·Some otber law 
has to be made so that the Harijan can be 
protected. How can the Central Govern-
ment come into the picture and help the un-
fortunate poormen who lose their land, 
thougb they are entitled under the I"", to 
own that land and pGssess it, under tbe Con-
stitution, under the Act. Would the Ministry 
clarify the position? How is it going to 
restore to the original owners ninety per cent 
of such ~ lIy-transferred land? I want a' 
categorical answer. They may say that this 
""mes within the purview ~ of. the State 
Government. But we bave a Ministry .of 
Agriculture here. So with the co-operation 
of tbe Law Ministry or Agriculture Ministry, 
it is the oollective respansibility of the entire 
Central Government to honour this consti-
tutional guarantee either by amending the 
Act or ~  and to protect.the interests 
of people who suffer at the hands Or the un-
scrupulous politician wh<> has misused his 
position and eKploited tbe innocence of 
these people. . 

We are boasting that we have given crores 
of rupees for their education. I am not con-
cerned if tbere is one hostel in U.P. or two 
hostels in Mysore. Are there sufficientl 
bostels? How many Harijan girls' hostels 
are there? We would like to hear from the 
han. Minister. How many hostels had been 
started for Harijan girls in the last two 
decades as monume"ts of their glorious rule 
in tbis coantry? For the sake of . some 
Harijan friends, for vote catchilllf purposes, 
or on representation by some individual ~  

Member for nursing his constituency,. ~~~  

may b.,e opened one hostel here or there.' 
No Hanjan will agree that because of that 
we can conclude that tbey had implemented 
it as a matter of policy in the whole country. 
I want a ~  reply. 

The Scheduled Castes and Tribes consti-
tute 23.5 per cent of the total population of 
this country. When they think of giving them 
educational facilities, scholarship facilitiato· 
employment facilities, be it gazetted or non-
ga2etted, ICS or lAS, why should not it· !If' , 
p,* ,~ per ella!? It should. PQt ~  
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ject of controversy in some committee. Why 
do they fix 12.5 per cent? It should be 
changed. While they are 23.5 per cent of 
the population, why should not 23.5 per cent 
of jobs be reserved for them? That is the 
standard of their representation. I want a 
categorical answer in this point. It is not a 
demand to give a hostel to my constituency 
or my State. It is the bounden duty of the 
Ministry to take certain basic principles into 

consideration while considering measures for 
the welfare of a deserving section. This is 
not an undeserving section of our people. 
If they have some sense of responsibility, 
I think they will take up this matter seriously 
. and come forward with a categorical reply 
saying that they are going to raise this per-
centage to 23.5 rather than keep it at 12 
or 6.S per cent. 

I may comment from the Opposition 
benches. They take for granted this sort of 
criticism and they may not do anything 
because they have not got their own Govern-
ment. They have their cholrchou Govern-
ment. That being so, they must take these 
chou<hou views into consideration and do 
something which is reasonable. 

AN HON. MEMBER: What do you 
mean by chou-chou ? 

SHRI N. SHIVAPPA: Chou<hou 
means mixture of all policies. 

SHRI RANDHIR SINGH: It is not 
choir chou but chun·chlln. 

SHRI N. SHIVAPPA: Thank you for 
correcting me. Whatever has been said on 
the floor of the House with some responsi-
bility on policy matters. the minister must 
take it seriously and implement it. So far as 
implementation i. concerned, if a grant is 
given to a State Government to be spent in 
favour of a Hafljan, if a Harijan official is 
posted there and if he also becomes highly 
corrupt, what is to be done? Should he be 
exonerated? Members of Parliament, Sup-
reme Court judges and even ICS have got 
their own privileges. But if certain Harijan 
officials, who have themselves  suffered and 
who know the conditions of the suppressed 
and oppressed, if they become corrupt and 
if they misuse the money under the influence 
of politiCll! ~ or Mf pr legislator, in-

cluding some Ministers in States, what is the 
punishment to be accorded to them? It is 
not for the opposition members to suggest 
it; it is the duty of the Government to bring 
an amendinJllaw or a fresh law to see that 
such officials are dealt with memelssly and 
seiously. There should be a very drastic law 
for that purpose. There the Government has 
become an utter failure during the past two 

decades and this is the miserable and un-
fortunate position. I am sorry if I have 
wr,9ngly used some very drastic words. 

There is another interesting thing. A person 
living in my constituency brought to me a 
circular issued by the Commi",ioner for 
Backward Oasses and Scheduled Castes 
and Scheduled Tribes, which was circulated 
to all the States, The circular states that 
scholarships in favour of Harijan boys above 
such and such age have been stopped. Until 
and unless he scores 45 per cent, he will not 
be eligible to enter such and such institution. 
I was surprised at it. There is the constitu-
tional guarantee of reservation and other 
rights given to them to uplift them. It is not 
the mercy of the officer. The officer cannot 
take such an arbitrary decision on his own 
without consulting the Government. Now, 
what has the Government done in that 
regard? It is a very pathetic thing for any 
man of ordinary prudence to observe. It is 
regrettable that the Government has not 
taken any action. The order has been stayed 
but what is the fun of staying it? What was 
the value of that order? It was void ab initio: 
it has no value at all. It ought to have been 
thrown into the dustbin and the officer 
should have been suspended and dispensed 
with. But that has not been done. In reply 
to this discussion on the ministry's demands, 
Government must say that this particular 
problem which has haunted the minds of 
the boys who are going in for education will 
be set at rest. It is hanging on fire. Why 
should it be so? Why should you curb their 
privileges? Your slogan is that you are for 
the workers. But you are not doing anything 
for their cause. You are not improving their 
conditions. In fact, you are acting to their 
detriment. 1 am sorry, I have to say this. 
I want the Minister to take this matter very 
seriously and give a categorical reply that he 
will remove it, rather than keep it as a stay 
order. There is no meaning at all in keeping 
it; it should be thrown. 
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THE MlNISTER OF LAW AND SOCIAL 
WELFARE (SHRI GOVINDA MENON): 
That order has been canCelled. 

SHRI N. SHlVAPPA: r think it has 
Men stayed. 

SHRI GOVINDA MENON: After 
staying it has been cancelled. 

SHRI N. SHIVAPPA: If it is cancelled, 
well and good. I hope the ~  will 
give a direction to their officers that here-
after such orders should not be issued very 
arbitrarily in respect of these unfortunate 
people. 

15.00 lin. 

Now I have to give some suggestions with 
regard to handicrafts. We have taken these 
unfortunate illiterate people as fit for nothing. 
Literacy and education are two different 
things, according to great scientists. Our 
forefathers, the Aryans who have come to 
this country, they were not literate. They were 
passing on information from mouth to mouth. 
There is a Sanskrit sloka that they were 
teaching things from mouth to mouth. That 
was one type of education. Merely because 
a man in India does not have any qualifi-
cations and he is not literate, it does not 
mean that he is uneducated. He is educated 
in the sense that he has not certain original 
techniques with him. For example, the tribal 
people in Nagaland, Manipur, Khasi and 
Jaintia hills have a wonderful craft with them 
of making certain things, certain small 
things in the rural industries, which the 
government and the department and the 
society know. If they have been given the 
incentive and impetus, the productive 
capacity of the rural industries would have 
improved. But that has not been done. 

Now you have nationalised the banks. 
You have ample money. You have suffi-
cient funds with you. have also a big slogan 
that you are for the people. You can do any-
thing with that money. You can build the 
nation in one day. You could build Rome 
in one day. But will yO" build it at least 
before 1972? Please do it earlier. 

You say you are in favour of the poor 
man. But let that sympathy not be as in the 
case of co-operatives. In the case of the co-

operatives, 231 per cent of the Central and 
State funds have been misused by your own 
representatives and their henchmen as favou-
ritism and things of that sort. Similarly 
the funds of the hanks should not be misused 
by your henchmen and the colleagues of 
the politicians. Let that money go to those 
poor people who deserve it. These crafts 
should be encouraged. These people should 

be given all help. Let there be hostels for 
men and women; let the money go to them. 
Let there be a law which will give them pro-
tection. Let there be a law which will punish 
those officials who oppress and suppress 
these poor people. 

Finally, I am sorry I have to make this 
unfortunate remark that this service has 
become a fertile field for political patronage, 
corruption, favouritism and ruthless ex-
ploitation of the people for the various needs 
of the political parties, including my party. 
Do not encourage this kind of misuse and 
exploitation of the unfortunate brothers .. 
Remember Bapuji; do not kill Bapuji and 

his ideal •. 

15.05 brs. 

PERSONAL EXPLANATION BY 
MEMBER 
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